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'Thaa the Demand for. a Supplemen-
tal)' Granl' 'of a sum not e.xceeding 
Rs, 100 in respect of Capital Outlay 011 
Road Transport and Other Schemes he 
reduced by Re. I." 

[Failure to constrllcl melal road from 
Badaiaon to A nai (I' ora nasi Dislricf) 
(31)). 

"Thllt the Demand for a Supplemen-
tary Grant of a sum not exceeding 
Rs. 100 in respect of Capital Outlay on 
Road Transport and Other hem~ he 
reduced by Re. I." 

[Failllre to construct metal road /r"11/ 
Kachehary to Sindhora Razar, Di.,·lrkl 
Varanari. (32)j. 

"That the Demand for a Supplemen-
tary Grant of a sum not exce-eding 
Rs. 100 in respect of Capital Outlay on 
Road Transport aRd Other Scheme' he 
reduced hy Re. I." 

(Failure 10 constrllct metal Road from 
Rapatpur Chanmohani 10 Ne,'ada!:a,lIl, 
Di.rlrirl Varalla.ri. (33)j. 

"That the Demand for a Supplemen-
tary Grant of a sum not exceeding 
Rs. 100 in respect of Capital Outlay on 
Road Transport and Other Schemes he 
reduced by Re. I." 

[Failure tv conslruct metal Road from 
Kuwarbazar to Kalhlrawall, Di.<lrirl 
Varana.ri. (34)]. 

''That the Demand for a Supplemen, 
tary Grant of a sum not exceeding 
Rs. 100 in respect of Capital Outlay on 
Road Transport and Other Schemes be 
reduced by Re. I." 

[Failure to constrllet melal Road from 
Phil/pur to Si"dhora Bazar, Varanasi 
District. (35)]. 

MR DEPUTY -SPEAKER: will 
put ali these cut motions to the Vote 
of the' House. 

A II the llll motions were PUI and 
negatived 

MR. DEPUTY-SPEAKER: The 
question iii : 

"I'IIat the respective sums not eJl· 
ceeding the amounts shown in the 

th4'd.eolumn of tbe order. paper, be 
granted ~  the :PresideRt out of thr 
Consolidated Fund of the State of 
Uttar Pradesh, 0" accollnt, for or to-
wards defraying the charges during the 
year ending on the 31st day of March, 
1969, in respect of the heads of de-
mands entered in the second column 
thereof against Demands Nos. 1 In 
53." 

The Motion was adopted 

MR. DEPUTY·SPEAKER: The 
question is : 

"That Ihe respective supplementary 
sums not exceeding the amounts 
shown in the third column of the 
order paper he granted to the e ~
den I out of the Consolidated Fund of 
the State. of Uttar Pradesh to defray 
the charges which will come in course 
of payment during the year cnding the 
31st day of March. 1969. in respect 
of ~he following Demands entere" in 
the second column thereof:- De-
mands No.1. 2. 4, 6. 8 to 1 I, 13 to 
25. 27 to 37. 39, 42. 44 to 48. 50. 
Stand 54." 

The 1II0liol1 was adopted 
12.48 hrs. 

UTTAR PRADESH APPROPRIA-
TION (VOTE ON ACCOUNT) 

BILL- 1968 
THE MINISTER OF STATE IN 

THE MINISTRY OF FINANCE (SHRI 
K. C. PANT) : Sir, beg to move for 
leave to introduCe a Bill to provide for 
the withdrawal of certain sums from and 
out of the Consolidated Fund of .the 
~ ate of Uttar Pradesh for the services 
of a part of the financial year 1968·69. 

MR. DEPUTY·SPEAKER : The 
question is : 

'That leave be granted to intrtlduce 
a Bill to provide for the withdrawal of 
certain sums from and OUt of the 
Consolidated Fund of the State of 
Uttar Pradesh for the services of a 
part of the financial year 1968·69". 

The motion waf adopted, 

SHRI K. C. PANT: Sir I introducet 
the Bill. 

·Publilbed in the Gazette.of India Extraordinary. Part II. section 2, dated 
2603-68. 

tlntrociueed/moved with the reeommendatioo of the Pftsident. 
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I beg 40 movet : 

"That the Bill to provide for the 
withdrawal of certain awns from and 
out of the ColllOlidated Futld of the 
St8lle of Uttar Pradesh for the services 
of a pan of the financial year 1968-69, 
he taken into consideration .... 

MR. DEPUTY-SPEAKER: The 
question is: 

"That the Bill to provide ror the 
withdrawal of cectain sums from and 
out of the Consolidated Fund of the 
State of Uttar Pradesh for the service, 
oCa part of the financial year 1968-69 
be taken into consideration". 

The motion was adopted 
MR DEPUTY-SPEAKER' We shaH 

now t~e up c1ause-by-clause consi-
deration. 

The question is : 
"That clauses I, 2 and 3, the Sche-

dule, the Enacting formula and the 
Title stand part of the Bill .... 

The Morion was adopted 

Clallse.I' I, 2 and 3, the Schedule, the 
FllaetillR Formula and the TitlE werl' 

added to the Bill 

SHRI K. C. PANT: Sir, I beg to 
move : 

"That the Bill be passed." 
MR. DEPUTY-SPEAKER: The 

question is : 
"That the Bill be passed." 

The motion was adopted 

1%.50 brs. 

UTTAR PRADESH APPROPRIA-
TION BILL· 1968 

THE MINISTER OF Sf ATE IN 
THE MINISI'RY OF ~  (SHRI 
K. C. PANT) : I beg to move for lellve 
to introduce a Bill 40 authorise p8yment 
and appropriation of certain further 
sums from and out of the Consolidated 
Fund of the State of Uttar Pradesh for 

the services of the financial year 1967-
68." 

MR. DEPUTY -SPEAKER: The 
question Is: 

"That leaVe be graoted to introduce 
a Bill to authorise payment and appro-
priation of certain further ~ m  from 
an.d out of the Consolid:lted Fund of 
the State of Uttar Pradesh for the 
services of !!he Financial year 1967-
68." 

The mot 1011 was adopted 

SHRl K. C, PANT: I introducet the 
Bill. 

J beg to movet : 
"That the Bill to authorise paymp.nt 

and appropriation of certain further 
sums from and out of the Consolida-
,:ed Fund of the State of Uttar Pra-
desh for the services of the financial 
year 1967-68, be taken into considera-
tion." 
MR. DEPUTY -SPEAKER: Motion 

moved : 

"That the Bill to authorise paymeDt 
an.d appropriation of certain further 
sums from and out of the Consolidat-
ed Fund of the State of Uttar Pndesh 
for the services of the financial year 
1967-68, be taken into considera-
tion." 
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